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For tha Petitioners Shri R.K. Kamal, counsel.

For the Respondents Shri P.S. Hahandru,
counsel.

3UDGEnENT(DRAL)

(By Hon'ble T'lr Justice U.S. Malimath, Chairman)

The Petitioners came to this Tribunal apprehending

that their services may. be terminated but the subsequent

Buents haue shown that it is otheruise. The petitioners,.

haue' continued in service and it appears that there is no

threat of termination either, Houeuer, in the circumstances

there is no need for us to examine the case any further.

It is enough to dispose of this petition uith the obseration

that the right of the petitioners to continue in service

shall be regulated in accordance uith the lau. No costs.

(I.K. RASGOf^^;, _ _ (l/.S. riALlPlATH)
SRD f'lEr,BER(A)/ _ CHAIRPIAN


